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BEFORE THE ADJUDICATING AUTHORITY
NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD BENCH
AHMEDABAD

IA 780 of 2019 in C.P.(L.B) No.498/NCLT/AHM/2018

Coram: HON’'BLE Ms. MANORAMA KUMARI, MEMBER JUDICIAL
HON'BLE Mr. CHOCKALINGAM THIRUNAVUKKARASU, MEMBER TECHNICAL

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF AHMEDABAD BENCH
OF THE NATIONAL COMPANY LAW TRIBUNAL ON 22.01.2020

Name of the Company: Siddheshwari Industries
V/s
Arihant Pumps Pvt Ltd

Section of the Companies Act: Section 12A of the Insolvency and Bankruptcy Code
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ORDER

The parties are represented through learned counsels.

Learned Lawyer appearing on behalf of the Operational Creditor filed withdrawal of

the application for the instant 1A being numbered as 780/2019 under Section 12A of
the IB Code.

T'he prayer 1s allowed.

The IRP is present in person and filed his affidavit and fairly submitted that he has
not released public announcement as the matter is settled between the Operational
Creditor as well as Corporate Debtor. He has also submitted that his dues and
réemuneration has also been cleared by Operational Creditor. In view of the above,
the instant application is allowed and CP(IB) 498/2018 is dismissed as withdrawn.

The IRP 1s released from his duties.

Accordingly, the instant [IA 780/2019 is also disposed-off with the above

observation.
FAoera _. wf
CHOCKALINGAM THIRUNAVU RASU MANO A KUMARI
MEMBER TECHNICAL MEMBER JUDICIAL

Dated this the 22nd day of January, 2020
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